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HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL MISC. ANTICIPATORY BAIL APPLICATION U/S 482 BNSS No.
- 2673 of 2026

Pawan Kumar Sahani

..... Applicant(s)
Versus
State of U.P.
..... Opposite
Party(s)
Counsel for Applicant(s) . Abhishek
Counsel for Opposite Party(s) . Akash Tyagi, G.A., Neha Tyagi
Court No. - 72

HON'BLE RAJIV LOCHAN SHUKLA, J.

1. Heard Learned counsel for the applicant and Shri Akash Tyagi,
Learned counsel for the informant and Learned A.G.A. for the State as
well as perused the record.

2. The present anticipatory bail application has been filed on behalf of the
applicant in Case Crime No0.937 of 2025, u/s 69 of B.N.S. P.S.
Khankarkheda, District Meerut, with a prayer to enlarge him on
anticipatory bail, during the pendency of trial.

3. Learned counsel for the applicant states that the applicant has been
falsely implicated in the present case. He contends that the averments
made in the FIR do not constitute an offence under Section 69 BNS. He
further submits that the applicant is a young man aged about 21 years and
as per the version of the victim in the statement under Sections 180 and
183 BNSS, the applicant and the victim were in a relationship, which
started on Instagram. The applicant is also related to the victim, being the
cousin-in-law (Chachera Devar) of the sister of the victim. He further
contends that statement under Sections 180 and 183 Cr.P.C., on the face
of it, does not make out an offence under Section 69 BNS.

4. Learned counsdl for the informant, on the other hand, contends that the
applicant induced the victim into having physical relations on a false
promise of marriage. He contends that now the applicant has denied to
marry the victim and this clearly makes out an offence under Section 69
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BNS.

5. Learned AGA has supported the submissions made by the Learned
counsel for the informant.

6. | have considered the submissions of the Learned counsels for the
parties.

7. From a perusal of the FIR, prima facie, it appears that there was no
false promise of marriage. The statements of the victim under Sections
180 and 183 BNSS indicate that the victim and the applicant became
friends on Instagram and the victim also fell in love with the applicant.
Although there is a statement with respect to a promise of marriage,
however, in both the statements, it has not been stated that the promise of
marriage was false or that the physical relations were induced on such
false promise of marriage. The statements under Sections 180 and 183
BNSS are being reproduced herein below:-

"SI Tfean/dfEdr S=ria g 180 duAuETE IO ifgdr siavfa gt 180
BNSS Hdifeid Hodtodo 937/25 4RT 69 BNS M Shawdel TS = Yg+ W
AT Toh TRT A xxxxx &1 5 TUaT a7 A1 8 XxxxX &1 B XXXXX &l @ arett
T A1 39 19 a9 &1 # B.A. HISAc] 3R I UGS I el §| Al o qa¥
T R 91 1 off | § 309 el oft off 39 FifSiea g2 ok 35 oie i
I1E B IT AT e e fo & g Q1el el e TR & hig contact 7d T
TG BT 99 €| U8 1). T AT ¢ WISk bl d hal ol I aTell & AT dig,
TGS, I TE dTell 61 IHeh! 39 21 9 81 UH2) TH T gl &l IR Yad &
QY T | TifEaT grRr St of et AT et HoZofo gRT U T Wreg v T
S difgar ot e AT a1 gEaTer Sl stufsd 23/12/25 @l afean
(Fo3ofo) YT dheredgl SHUE FRG |

3aclich 99 4RT 183 SitAuaud WfEar xxxxxx 3% 19 ¢ (FdH W) 3
Ty 99 T for A3 fqgar 2024 # S8 R e FHR At F Sradid
g8 ot 98 A ) 1 TR A & AN ST g2 o Uad A el o 98 qerd WR
FRAT & HSTH ATl HeAT 1eell & 7 Hi Iq AR el alt R A 2025 &l Uae
G AT AR T AT Bled WS § o 77 98 W W Ay Ao o ater §
qaTd STTal &I gHRT STadid aldl Tel guel aR | 731 54 2025 # fer foe 13
HET Bed o AT AR T SR R 22 S[ATS Rl 3T I a1 T 96 e of
S §Td URER aTell ol UdT It df A URAR aTell o 3ok 8- H &1d <l UaH o IR
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arelt 7 3R ga= 7 A1 A F SRR e odr e | g fohar at o 3 @ =
gl Feh LATa] R ohl JTd el aliche ATET T8l bl 3R Tl Y| Tl 7T 991 &
3 AR TS el del gl

(some parts of the statement have been redacted to conceal the
identity of the victim).

8. In the opinion of the Court, the statements of the victim do not make
out a case under Section 69 BNS. The applicant is said to have no
criminal antecedents and is a young man aged about 21 years.

9. Inview of al the facts and circumstances, as discussed above, | deem it
appropriate to grant anticipatory bail to the applicant.

10. The anticipatory bail application of the applicant is allowed.

11. In the event of the arrest of the applicant-Pawan Kumar Sahani, he
shall be released forthwith in the aforesaid case crime on anticipatory ball
on furnishing a personal bond and two sureties each in the like amount to
the satisfaction of the Station House Officer of the police station/Court
concerned with the following conditions:-

I. the applicant shall make himself available for interrogation by a police
officer as and when required;

ii. that the applicant shall not, directly or indirectly make any inducement,
threat or promise to any person acquainted with the facts of the case so as
to dissuade him from disclosing such facts to the Court or to any police
officer;

iii. that the applicant shall not leave India without the previous permission
of the Court;

iv. that the applicant shall not pressurize/intimidate the prosecution
witness,

12. In case of breach of any of the above conditions, the Court concerned
shall be at liberty to cancel the bail.

13. It is made clear that observations made hereinabove are exclusively
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for deciding the instant anticipatory bail application and are not to be
considered to be an opinion on the merits of the case.

(Rajiv Lochan Shukla,J.)
Mar ch 26, 2026

A. Pandey

Digitally signed by :-
ANAND PANDEY
High Court of Judicature at Allahabad
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